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candidature can be considered.

It is hereby directed that

IRespondent Nc.2 shall.consider the case of
' the applicant, shri Gokula Chandra Swain,
. in terms of the order passed on»13.12.1994

in C.A.NO.41/04, ZixwenlhxPEXSEVIEERIEXIBX

*KEXXESEPREERXS 1in any existing vacancy

or the one which arises next. It would be

advisable for the respondents to note that

the orders passed by this Tribunal in the

past have not been carried out yet,despite the

fact that certain vacancies had reportedly arisen

from time to time. Shri akhaya Misra, learned’ f
additional Standing Counsel, who was present | “j!
and heard in the matter, also‘agrees with the
position stated above. |
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